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Shri D. Sanmjivayya: That would
again depend on this fact, namely,
whether they are run departmentally
or whether are managed through a
corporation.

Shri S. M, Banerjee: There is no
corporation in defence.

Mr, Speaker; Order, order. The
hon. Minister should not yield: he
should go on.

Shri Joachim Alva: I may mention
that the departmental railway waiters
have not been paid their wages for
the last two months.

Mr. Speaker: Order, order.

Shri D. Sanjivayya:
departmentally run.
graphs also.
tioned that.

Railways are
Post and Tele-
I have already men-

Shri A, P. Sharma: ‘The guestion
was one of competing or nom-compet-
ing workshops.

Shri D. Sanjlvayya: Departmentally
Tun public sector undertakings will
not derive any benefit either under
the Bonus Act or on account of the
decision recently taken by the Gov-
ernment.

Shri A, P. Sharma: Whether they
are compeling or non-competing?

Shri D. Sanjivayya: They will not
derive any benefit irrespective of the
fact whether they are competing or
n (Interuption).

Mr. Speaker: Let us proceed now.

Shri K. N. Pande: Sir, my point
has not been answered,

Mr. Speaker: We will sec some
other time,
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13.14 hrs.

RESOLUTION RE. REPORT OF
RAILWAY CONVENTION
COMMITTEE—contd.

Mr. Speaker: The House will now
take up further consideration of the
following Resolution moved by Shri
8. K. Patil on the Bth December, 1965,
namely:

“That this House approves the
recommendations contained in the
Report of the Committee appoint-
ed to review the rate of dividend
which is at present payvable by
the Railway Undertaking to
General Revenues as well as other
ancillary matters in connection
with the Railway Finance vis-a-
v:s the Guneral Finance which
was pr d to Parli t on
the 28th November, 1965."

Shri
speech,

Alvares may continue his

Shri Alvares (Panjim): Sir, yester-
day we discussed the report of an-
other Commissi the Fi Com-
mission, which deals with the relation
of finances that can be shared between
the Union and the State Governments.
The Railway Convention Committes
is another of this type which deals
with relations between the Union
Government and one of its depart-
mentally run undertakings—the Rail-
way undertaking.

While appreciating the fact that the
Railway undertaking is agreeable to
pay & higher dividend on the capital-
at-charge, one must realise that this
is not sufficient, Much has been made
of the fact that the Railways are
paying a dividend. But let me remind
the hon. Minister that the Deputy
Chairman of the Planning Commission
said sometime ago that all public
sector undertukings must pay divi-
dend on amount invested up to 10 per
cent, otherwise it would be difficult
to establish the viability of any parti-
cular undertaking. The Rallways are
there, whether they are viable or not,
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and since they constitut eperhaps the
most important infra-structure of our
economy, they will be there whether
they run into a loss or they make a
profit.

The affluence of the Railways today
is not a real one. There have been
various circumstances contributing to
i Therefore, there iz a need of
m~osures for ane overall economy so
that the real position in the Railways
may be ascertained. So I hope that
what the Railway Convention Com-
miltee has decided, for increasing the
interest rates as well as of the divi-
dend on the capital-at-charge, will be
progressively incressed to Approxi-
mate 10 per cent in the future,

But may [ ask whether this gues-

tion of increcsing the interost raies
is in conforimily with the rate at
which capital hus been borrowed?

Much of this capital represenis capi-
tal borrowed at lower rates of interest
many years apo, The fart that the
Committee detided to increase the
interest rates up to 1863-064 and there-
after goes to show that much of this
capitul has been recurring and every
recurring capital, a8 one  knows,
comes in for a higher rate of intercst
at suvcessive borrowing stages. Therc-
fore, all interest on capital invested
must bear the current rate of bor-
rowing inlerest, angd I would like to
know  whether this rate as recom-
mended by the Railway Convention
Committee is at the current interest
rates nt which Government generally
borrows money to be invested in the
Railways.

The serond point that T would like
to moke is about the development fund
and amenities. 1 see that the Rail-
way Conventinn Committec or the
accountants in  the Railways have
made a dichotomy between develop-
ment and omenities. The provision
made for dovelopment is too low,
when we look at the state of the
traffic in the country, the manner in
which the passengers are made to
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travel, we find that not only are these
conditions miserable but they are also
a disgrace to the country,

13.17 hrs.
|SurimaTi RENU CHAKHAVARTTY in the
Chutir]
Third-class passengers, as I have

suid in my speech during the discus-
sion on the Railway Budget some
time ago, will not have even sitting
room even al the end of the Fourth
Plan. If this is the condition in which
the third-class passengers, from whom
an overwhelming portion of the rail-
way revenues arc derived, are made
to travel, may I ask why there is such
a low provision for development
fund? After all, as 1 have said. the
major income comes from the third-
class passengers, and if the develop-
ment fund is so low it means that the
provisien for amenities for passen-
gers will not be commensurate with
the need, and therefore the passen-
gers will be made to travel in this
disgraceful condition for, perhaps, in
perpetuity. Therelore, there is a
need for provision of a higher pro-
portion for the development fund and
I do hope that when the Railway
Budpet is formulated for the next
year this point will be tuken care of.

The third puint that I would like
to refer is in regard to amortization.
There is a very welcome reference
that there is an eclement of over-
capitalisution in the Railwavs. It is
mentioned at Rs. 119 crores. Rs, 119
crores in proportion to Rs. 2675 crores
may not look much, It does not look
much either in proportion or in per-
centage. As a percentage it repre-
sentls over-capitnlisation of only 5 per
cent. But Rs. 119 crores as a block
is certainly a fantastic figure, and the
fact thal the Railway Convention
Commitiee has been able to persuade
the Government to take stens to
amortize this ameunt is welcome. But
I am sure. at the same time, that if a
enmmiltee is set up of the Railwav
Board itseif which ferrets out more
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items or more investments which are
useless and which can be very well
amortized, then there can be two
favourable consequences. The first
will be, as the capital is amortized
interest charges will be reduced and
there will be more money to pay for
dividend. Secondly, ‘there is the
advantage of loan that is amortized,
in the gense that loans paid back to
Government, which had been invested
hitherto by Railways, can be invested
by Government elsewhere, There is
today a stringency of capital and if
capital is tied down by over-capitali-
sation in the different projects as well
as in the private sector, this repre-
sents momey that is tied down to no
purpose at all.

As the Railway Conventivn Com-
mittee has suggested, Rs. 119 crores
in the first instance should be amor-
tised in the sense that effort should
be made to repay Government part
of the loan that the Railways have
taken and I hope that measures will
be undertaken whereby more capital
could be repatriated baclt to the
ereditor, that is, the Government. In
this way the Railways can save on
interest charges and also permit the
Government to reinvest the amortised
money or loans in other undertakings
in the country.

The next subject that I would like
to refer to is in regard to the amounts
paid to the State Governments in licu
of passenger tax. Yesterday, I had
drawn attention to the Finance Com-
mission's Report where certain States
had complained that there was a
gradual attrition in the number of
items on which they could 1ax people
in the country and, therefore, there
was reduction of the elasticity of
their revenues. The complaint was
made that while reducing the amount
on taxable items. the Government of
India, at the same time, was not suffi-
ciently exploiting those items which
were laxable and which were sur-
rendered to the Government of India
for taxation,
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Similar i question of tax on
passengers. “The States were persuad-
ed by the Government of India to
surrender this item of taxation to the
Centre and in lieu thereof the Rail-
way revenues gave back to the States
Rs..12.5 crores by way of compensa-
tion. Aguin there is a complaint that
because of increased traffic earnings,
which means extra passengers travel-
ling, even the increased compensation
given to them was not sufficient to
compensate  them for what they
would have earned if they had levied,
what you may call, the terminal tax.
There must be a measure of consul-
tations between the Minister of Rail-
ways and the Chief Ministers and
Finance Ministers of the States. If
1he Centre is progressively taking
over items of taxation from the
States, obviously, the States will be
left with lesser number of ilems for
taxation and will not be able to make
up for their development plans.
Therefore, may I suggest ‘that the
Railway Minister should meet the
Finance Ministers of States and find
out ways and means by which this
item of Rs. 16.25 crores, which is an
increuse over the Rs. 12.5 crores, may
be further increased so that the States,
which are complaining of lesser com-
pensation given to them, may be
satisfied.

One last reference is in respect of
ceralin moneys given to the Stales
for provision of ceriain measures to
avoid accidents. While Lhe Stales
have been complaining that they are
not pgetling sufficieni finances and
there is reduction in their revenues,
at the same time, there is a legitimate
and genuine complaint  from  the
Centre that the States are not utilis-
ing the moncy fur the purpose for
which it was given and are diverting
it to other schemcs, This is & danger.
The money made over to the States
for the purpose of taking certain
emergency measures to  avoid accie
dents elc. should be so utilised: there-
fore. the Railway Minister, when he
makes over this money, should take
adequate precaution to see that this
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money is utilised for the purpose for
which it was meant.

There is nothing more that I have
to say on this question of the Rail-
way Convention Committee’s Report.
1 may only state this finally that the
Railways are today enjoying an arti-
fieinl afMuence and this cannot con-
tinue for ever. All over the world
the Railways run at a deficit and are
subsidised by the Government. The
Railways in Indin are in a fortunate
position of running the industry as
‘non-competitive. If there is a further
demand on railway earnings either
by way of dividends or by way of
deficit in running, all that the Rail-
way Minister can do is to come before
Parliament and ask for an increase
in fares. There is a protection for
his revenues which is not there in
other cases. Therefore I call it arti-
fleial affluence. The afflucnce is of
an artificial type.

As development grows there is
bound to be competition from other
forms of transport and 1 hope the
Railway Minister, and the Convention
Committee when it meels next time,
will take this into consideration and
gee that the Railway revenues are
placed on a sound footing and tiat
the artificial affluence which the Rail-
wuys today enjoy will be of a more
permanent nature.

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr, Chairman, we have
before us the recommendations of
the Fourth Railway Convention Com-
mittee. These are excellent recom-
mendations. Among them we see that
a very wise decision has been taken
for increasing the annual dividend
payable by the Railways to General
Revenues. Then, the States are going
to benefit a great deal more—in fact,
an additional dividend of 1 per cent
is going to “e made available to the
States in future. Then, provision for
deprecialion has been made at a
higher rate, A gradual beginning has
ulso been made for amortisation of
the unproductive portion of the

DECEMBER 9, 1885

Convention Comm,
(Res.)

6622

capital-at-charge. Finally, we have
the increase in the provision for rail-
way amenities tv passengers. Actually,
a sum of Rs. 3 crores, as in the pre-
vious period, his now been increased
to Rs. 4 crores annually.

We agree with the Railway Minis-
ier that the railways have been
making a continuous progress and
have been able to maintain a satis-
factory working relationship with the
General Revenues. In view of these
facts, I am sure, this House will want
to approve these recommendations.

Now I wish to say just a word about
the position of the States as a result
of these recommendations. The States
will benefit, The States used to get
in the past Rs. 125 crores as pay-
ment in lieu of passenger tax. Now
they will be getting Rs. 18.25 crores.
That is not all. They will actually
be getting much more—in fact, they
will be getting un the average some-
thing like Rs. 18 crores annually
because the recommendation of the
Convention Committee is that an
additional 1 per cent on the capital
invested up to 31st March, 1964,
should be paid to the General Reve-
nues to be transferred to the States.
As the Railway Minister has inform-
ed us yesterday, that will come to
an average of about Rs. 18 crores
annually. With this increase in the
availability of resources to be trans-
ferred to the States, we have to con-
sider certain chronic complaints of
the States.

The States have been saying, and
they have made representations to
the Fourth Finance Commission, that
the fixed lumpsum amount that is
made available to them does not pro-
vide any element of elasticity, any
clement of growth; in other words,
the amount that the States are to
receive should grow with the growth
of Railway earnings from passenger
traffic. From the way in which the
recommendations of the Fourth Rail-
way Convention have provided it, we
see that there is definitely an element
of elasticity ss desired by the States
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because the amount available to the
States is bound to increase as the
amount of the dividend increases in
course of time,

We can, of course, appreciate that
the States are chronically in a state
of want for resources. The purpose
of providing the extra amount that
is going to be made available to the
States by this arrangement of paying
one per cent extra dividend is that
the States should be able to provide
their portion of the resources requir-
ed for providing safety messures and
such other amenities, The existing
arrangement, it seems, is that the
Railways only try to provide only a
certain portion of the cost of safety
measures.  Supposing there is a
requirement that a level-crossing be
eliminated or an under-bridge or an
over-bridge be provided, then the
present practice is that the Railways
provide a road of 24 feel width and
the cost of approach roads and the
cost of any greater width in the road
required by the States or by the road
authorities or Municipal Corporations
as the case may be, has to be met
by the States or the Municipal autho-
rities. That presented a difficult pro-
blem for the States in their present
stringent condition in respect of
available resources for such purposes.
Therefore, by this new recommenda-
tion of the Convention Committee,
which is going to leave to the States
a balance of something like Rs. 3.75
crores in addition to getting a lump-
sum payment which has been raised
to Rs. 18.25 crores, the position will
greatly improve and I hope that the
‘States will use these extra resources
80 made available to them for the
purposes for which they are intended.

With these words, I support the
motion.

Mr. Chairman: Dr. U, Misra.

8hri Harl Vishon Eamath (Hoshan-
gabad): T rise on a point of order.
I am sure the House will agree that,
when you are in the Chair, there
must be quorum in the House

2109 (Ai) LSD—6.
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Mr, There should be

quorum % it I am not in the Chair,

The bell is being rung.
13.37 hra.
[Mgr. DepuTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Now there is
quorum. Dr. U, Misra,

Dr. U. Misra (Jamshedpur:) We
have no objection to - givihg ~“more
contribution to the Genéral Revenues
as recommended, but Railways are
also taking loans from the Govern-
ment with interest. Why should these
loans not be given interest-free, so
that much of the savings of the Rail-
ways can go towards the amenities
fund of passengers as well as of the
employees?

The question at present is what
amenities the Railways give to their
employces, leave apart the passen-
gers. The Railways themselves admit
that they have providing housing only
for 60 per cent of their employees and
40 per cent of their employees have
not yet been provided housing facility.
Even in regard to the 60 per cent of
the employees who have been pro-
vided with the housing facility, you
will find that some of the houses are
so old and dilapilated that they are
not fit for human habitation; some of
them arc those which were built
during the days of the British regime
for the native coolies; drivers and
firemen, who belong to a very impor-
tant catcgory of employees, have been
allotted these houses. Whereas the
rent, which was Rs. 3}, has gone up
to Rs. 24 or 25. This is the condition
with regard io housing facility and
thus if the Railways can utilise the
money for that purpose, over and
above the money which they are
spending now, the position will defi-
nitely improve. 1 spoke during the
1863 budget that Railwayvs, being the
largest employer, should show some
social security examples. It is my
experience that more employees in
the Rallways suffer from T.B, than
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those in any other organisation. There
i3 no provision for mass X-raying or
for providing medical facilities pro-
perly to the railway employees. 1
do not know how long the railways
will take to provide such amenities.

Dr. M. 8. Aney (Nagpur): May I
draw your attention to the fact that
the discussion that we are now having
is on the railway convention and not
on the general railway budget or any
suppl tary D d of the rail-
ways? So, questions not relating to
the particular motion before the
House are irrelevant. So, you may
kindly ask the hon. Member not to
speak about the other things but to
speak only om the railway convention.

Dr. U. Misra: I am speaking in con-
nection with the contribution of the
railways to the general revenues.
Instead of what is being recommend-
ed, I am suggesting what other amount
is to be given, and, therefore, I think
that I am completely within my rights
when I refer to these things.

Before these moneys are given to
the general revenues, I feel that the
money should have been utilised for
all the expenses which 1 have pointed
out,

1 feel also that the railway finances
could have been bettered by taking
proper care of railway properties.
Many of the railway properties are
neglected and there is a large amount
of pilferage. If the pilferage is stop-
ped end rallway property is taken
proper care of, the revenues of the
railways can grow.

There is one other point that 1 want
to make in regard to the depreciation
fund in the railways. I think that the
railways do not have a proper account
n regard to this fund. T feel that
this depreciation fund has been ac-
counted in an arbitrary way. What-
ever amounts should have been put
in the replacement fund have been
put i the depreciation fund. I would,
therefore, submit that the railways

DECEMBER 9, 1865

Convention Comm.
(Res.)

6626

should have a proper accounting of
their assets so that the depreciation
fund may be properly accounted,

Then, I would like to make one
submission on the question of pay-
ment to the States, about which the
previous speakers also have spoken
Rs. 12:5 crores was being given to
the States before. Now, it will be
one per cent over the investment, and
so straightway it will go up to
Rs. 18.25 crores and the balance will
be for the safety arrangements. But
I would like to know what mechan-
ism is there to see whether this money
has been properly utilised by the
States and whether the safety
arrangements are provided properly
by the States.

We have been discussing for long
about the question of gales and over-
bridges.

sl gvn 9T Ty Lqrgy
e, ¥ WO qEeqr  FEer g |
wT § €F FRE TS AL A |

Mr. Deputy-Speaker: The hon.
Member may resume his seat for a
while. There is no quorum. The bell
is being rung—Now, there is quorum.
Dr. U. Misra may now resume his
speech.

Dr. U. Misra: Some sort of machin-
ery should be set up to see that this
money is really spent for safety pur-
poses. There is a gate at Patna where
an accident and a death occures every
day, but nothing has been done either
by the railways or by the State con-
cerned to avoid accidents and deaths.

In regard to users’ amenities, the
amount has been increased from Rs. 3
crores to Rs. 4 crores. This repre-
sents an increase of Rs. 1 crore only.
I wonder whether this is not a cruel
joke. I do not know what amenities
the passengers will have with this
increase of Rs. 1 crore, considering
the number of passengers on the rail-

ways,
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Shri 8. C. Samanta (Tamluk): We

1 the r dations of the
Railway Convention Committee, and
we are glad also that almost all the
recommendations have been accept-
ed by Government. But I would like
to draw the attention of the hon.
Minister to one point. The last re-
commendation of the Railway Con-
vention Committee is to the effect
that the C ittee r ds that
the provisions for the users’ amenities
to be provided out of the railway
development fund may be raised from
Ra. 3 crores to Rs. 4 crores per annum
during the next five-year period. 1
think the hon. Railway Minister is
agreeable to that.

We, the Members of Parliament, are
associated with the National Railway
Users' Consultative Committee. There
are also zonal users’ consultative com-
mittees where the Members of the
State Legislatures and other interests
also are represented. That is good
as far as it goes. And we feel that
this extra sum of Rs 1 crore will be
well spent. But in this connection 1
would place one proposal before the
House and the hon. Minister for con-
sideration. We have so many infor-
mal consultative committees here at-
tached to every Ministry. But, as re-
gards the railways, there is only the
users’ consultative committee for the
whole of the railways. There is no
body which can look to the finances
and the working of the railways. The
hon. Minister may kindly consider
where it is not possible to establish
another informal consultative com-
mittee for the railways also as is the
rase with the other Ministries. Even
in the case of the Finance Min-
istry which did not have such an in-
tormal consultative committee before,
we are now having one such com-
mittee, Therefore, I would press that
for the railways also there should be
established one such informal consul-
tative committee,

Dr. M. 8. Aney: In the olden days
we used to have a standing fmance
committee for the rallways also,
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Shri m Samanta; This year, 1
find that the Railway Conventlon
Committee wanted information about
the detailed working and expenditure
of the railways and that was supplied
to them. But I would submit that
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every year we must look into the
working of the railways. This is my
humble suggestion.

I wholeheartedly support the re-

commendations of the Railway Con-
vention Committee and request Gov-
ernment to consider my proposal.

Shri Shinkre (Marmagoa): I wish
lo sound a note of dissent, or rather
a note of discord, because I do not
want that a very active, clever and
amiable Minister like my hon, friend,
Shri 8. K. Patil, should be too com-
placent about the achievementis of the
railways which he calls every now
and then the largest public sector
undertaking doing excellently.

I am not opposed as such to the
Resolution brought forward by my
hon. friend, on a short-term policy
basis, but T am opposed to it on a
long-term policy basis, because I feel
that if we want to call ourselves or
continue to call ourselves o welfare
state, then we must gtop once for all
calling the railways a public under-
taking being worked on commercial
lines, because in an under-developed
country like ours, where thousands
and thousands of square miles do not
have a rail track or a railway station,
it the Railway Ministry want to
operate the rajlways in the land on
a commercia] basiy only, when can
we, and how can we, expect any rail
line within the reach and accesq of
the average citizen of the country?
They will say that those lines are
unremunerative. and if in one or two
cases they have built some unremu-
nerative tracks because they were
neceszary from the polnt of view of
defence, that is no reason to expect
from the railways a spreadover of



6629

[Shri Shinkre]

the railway lines to every region of
the country where there ig no railway
transport now available,

Railway

Therefore, I think the railways
must be brought under the general
supervision of Parliament so that
Parliament could make the railways
implement a programme of action in
respect of extension of railway lines
set by us. Until and unless the rail-
ways reach the people at large, until
there is a railway station at least
within two miles of every village
which has 600 or more people, I am
not prepared to give my hon. friend
any encomium or eulogy, because I
think we will still be lagging far
behind the minimum that is expected
from a public utility like the rail-
ways.

. Although I agree with the Deputy
Chairman of the Planning Commis-
sion, Shri Asoke Mehta, that public
undertakings must render or give
some interest, profit or dividend to
the public finances, 1 am not with
him so far ag the railways are con-
cerned, because 1 am not prepared,
in this under-developed country, to
extend this rule to the railways which
with the other essential amenities or
utilities  constitute: something on
which the public have first priority
from Government. [ can appreciate
the Cemtral Government wanting
more and more money every now and
then, for not always good things, for
so many of their whims. But that
la no justification for the railways
being run on a commercial basis, as
they want to. All right. 1 concede
that for a few more years, they might
continue working the railways on the
tommercial principle, But if they
‘mlways want to work # on that prin-
ciple, why not invite first.class Rail-
roads from America and tel] them
to work the railways in India, first-
class HRail Roads like Puliman,
Pennsylvania and Union Pacific who
will provide better trains and better
amenities. What difference will that
make?
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So the railway administration must
set themselves this task of extending
and spreading the railway net-work
so that it is within easy reach of
every common man in India. By
way of amenities they do so many
things which ultimately bring po
benefit to the common man. For
instance, they have provided

some
air-conditioned coaches for third
class. What is the actual result

thereof? Those passengers who would
otherwise have travelled first-class
are nowadays travelling third class
(uir conditioned), because they get
better comfort and sometimes even
better accommodation in that class.
Most of these third-class air condi-
tioned coaches ply between urban
centres like Delhi, Bombay, Calcutta,
Madras and so on and so forth. This
is no benefit to the common man.
They might say that it is the third
class which has been provided with
air-conditioned accommedation. But
the poor third-class passenger in this
country can hardly afford to pay
even the normal third class fare pre-
vailing in this country. How will he
be in a position to travel third-class
(air conditioned)?

So my request to the hon. Minister
is that he should look into it. In the
name of amenities to third class, do
not provide amenities to those who
can afford to spend more but are not
spending what they ought to other-
wise, because they get better accom-
modation in a lesser clasg and pay
(Interruption), I do not want any
amenities which ultimately go #to
benefit those people who can afford
to pay more. Such people mu:t con-
tribute to the growth of the nation
more than the poorer sections of the
community.

It is on the basis of the short-term
policy as such that some of the hon.
Members who were on the Conven-
tion Committee have made these
recommendations. Otherwise. T fail
to understand how socialist Members
like Shri Indrajit Gupta and others
would have agreed to let the rail-
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ways make such a profit and contrl-
bute it to the general revenues,
because after all, although the coun-
try needs more and more finance,
that is no justification for a first-class
public utility like transport to be
considered in the same class as other
public undertakings. 1 hope the hon.
Minister will look into this aspect.

Before I conclude, I will also draw
his attention to what gomebody told
me only the day before yesterday.
‘This is a news that has come straight
from the horse's mouth. It is that
the Railway Board has already drop-
ped the idea of a broad gauge line
between Miraj and Marmagoa har-
bour. I say he should not fall a prey
to any manoeuvring and deprive the
country of something that s very
essential, because no other port will
give the country such easy outlet to
the iron ore export from that area,
once the rai] line between Miraj and
Marmagoa is made broad guage.
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w1 ag g agmn o7 @ § fr g
¥ Y WAl g, g At 12,5 wO%
ot ¥ daT w1 9 91 W 2w H)
gran yafraa Az 9w d 16.25
FT {1 AT W gHT G AT A A
SEAT fadm gav 37 A1 IAF FAW
wifer &, i oy & ey §, wifew
gzt ot T ga, diE T R,
o7 fadT ¥ 30 awf v gdd 9
a7 fadrw Wt g g o 7oAy
ReaFIdSwstana § 1 F wow
Yz o feag ® ow oz w1 R
q & $frew qreddeT ¥ 31 9
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msaﬂuzw«%iﬂp‘im arfed
o\ 39F aTq g0 A7 ag g wH-
WA 16. 25 FT €1 q7 =W O
QHT AT | GEE A GFAE F R g
IHY A7 d4w g1 wTIM WY TR WO
iR qi¥ T § Wi fadw a1 yedt aw
W TG WY ITH) K7 § A W qBA |

o% 719 § § i ¥ qF «x i
WY @y § A oifwgee fefufa-
awa frad &% &1 gar § g887 agrn
¥ gfa wrvas awmar § Wi o @
Foibwa w32t o1 W1 & |
14 hrs. R ]

1 wdmT fAow § 1ok oamg et
w1 #fzw g, fefafaoms frod ©x
ST E AT ST A OAHT 6 & T
o eI SO 7 yEw @ g

¥ faa v ga oT O, it weaTiTE,
ag YR ARG TG AL & | T WA
T WITE THAT ATEAT E | F ITHT
Far argar g fr o TEdE 87 vl
TYes AT T oAw It aq
1961-62 % 4 97 AZ 41, & 1962~
63% 4.25 9T dZ G, & 1963-64
H 4.25 6] 1964-65 7 4. 50 WX
R 196566 % 5 AT G 16t atg
¥ @A T AT T WA adEE
aGE 8 1961-62 ¥ 3. 59 9T
#z ot, 87 1962-63 7 3. 66 97 &,
1963-64 % 3. 75 T8, 19G64—65
¥ 3. 949CHZANT 1065-66F 3. 90
a% §z Y | g6 aTg § fedrdz = %
wuer gofiefas 1961-62 R 4.25
9T §Z ff, ¥ 1962-63 & 4.25 ¢
qz Y, 1963-64 % 4, 50 7 d o
T 1964-65 ¥ 4.50 gTEE o,
ot fy $fEH 9T 5. 75 9 AT {0
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T gT A W AT gu A AW &
TR AT FEM G AT HT AAT AEED
& =t fr agr 92 33 gu § Wt ot wgaEdy
qradifrdes § fr 37817 w7 =1 aga
w931 47 ¥ TATAT § | Wiwa & Iy
T3 WA AT AgAr §, FaT fv 7Y fva
ot qrama A & w21 2, oo dareay
T ATZ IAAT A qT AZ[ 9T X GA-
FAA FAAfzg wHE aTAl ifge
O IEF §Ted OWEEET W Ea
i wr a dar wF & awmarg i
g AW A SATET wATE T WA

A& g Ay o § F gawr
audq w¥ar g |

Mr. Deputy-Speaker: How much
time doeg the hon. Minister want?

The Minister of Railways (Shri S.
K. Patil): Some 15 to 20 minutes.

Mr. Deputy-Speaker: He will be
called at 2.40.

Shri C. K. Bhattacharyya (Raiganj):
1 feel happy at the conclusions arriv-
ed at by the Railway Convention
Committee, and I lay stress particu-
larly on three or four points.

Omne is this increase in the share
of passenger tax to be provided 4o
the States from Rs. 12:50 to Rs. 16:25
crores. That will be very helpful for
the States. Over and above that, the
Committec has provided some more
help to the States of one per cent or
more for the safety measures to be
adopted by the States ie, over-
bridges, underbridges and level cross-
ings. These are very important things
and could not be undertaken by the
States before because of the condi-
tion that the Statezs have to provide
half the share of the expenses before
they can draw upon this fund. Now,
with this additiona] provision made
by this Committee, the States will be
relieved of that burden and will be
able to take advantage of the provi-
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cion made in introducing =afety
measures in their own areas.
When I say this, I should make
reference to cone particular safety
measure that is necessary. There

was one overbridge in south Calcutta
on the Tollygunge side. Because Lhe

bridge was low, consequentl the
road had to be low and it usec?(to be
continually waterlogged during the

rains, causing immense difficulty in
traffic. The railways deserve our
thanks for having provided the
expenses for raising the overbridge
higher, so that the road could be
raised higher, relieving the city of
waterlogging, much to the relief and
health of the citizens of that part of
the city.

There is a simiar bottleneck in
North Calcutta on the main road that
goes from Dum Dum airport through
Belgatchia to Shyam Bazaar side.
There is an overbridge which is low
and consequently the road also is
low, and during the rains i becomes
almost impassable even for the air-
lines coaches. These coaches are
rather high, even they find it difficult
to negotise that part of the road
under the overbridge because the
road is low and the bridge iz low.
This particular overbridge will have
to be raised, and I hope that with the
additional funds provided by the
Committee to the States, this will be
possible, and the railways wil] kind-
ly see to it that it is done.

Another additiona]l advantage given
is that the depreciation fund hes
been increased, and from the depre-
ciation fund improvements in the
railways have to be done. So, the
increase in the depreciation fund is
also to our advantage.

The third thing is about passenger
amenities that will be added, and for
this also the railways and the Com-
mittee deserve our thanks I am
particularly interested in the North-
Fast Frontier Railway, and 1 am
happy at the conclusion that the
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Committee has come to.

“

They say:
. the existing arrangement
in regard to dividend being paid
at the average borrowing rate of
Government on the capital-at-
charge of the Commercial Sec-
tion of the Northeast Frontier
Railway and other specia] ele-
ments of capital may continue at
at present.”

This is a very helpful suggestion.

In this connection, 1 would like to
make another suggestion. Part of
this Northeast Frontier Railway is
regarded as a strategic line, 1 would
impress upon the hon. Minister that
the entire Northeast Frontier line
should be reparded ns strategic line
from the other side of the Ganges up
to the farthest point in Assam, and
whatever expense is required to con-
vert the different parts of the line
into broad gauge or for making
small exiensions of the line in broad
gauge to different border points with
Pakistan should be ganctioned and
executed, no matter whether they
give sufficient return to the railways
or they cause loss to the railways.
Because of the strategic character of
the line, this should be provided for.
1 would particularly mention two
points on the Pakistan border which
have mentioned in the House more
than once—the point where the rail-
way line touches Pakidian at
Radhikapur, and the proposed line
where it touches the Pakistan side at
Hili. These should be taken up for
execution as a strategic line without
minding the cost, and without mind-
ing even whether they bring in a
certain amount of deficit in retura to
the railways.

st myvare oy (Fa7) - SATERE
agreT, &1 g9 iy A fen pagwa
a7 wif o 3 qefaw
wt 2 1 3a &, wogn fud T A
Tg AEAT | TF WA HAAT A uwf
% ®10 051 feqr § fowd 3w % fadw
# ww & so Agmmen £, § 1 Afva g
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IR § AT 9147 fF 1% a%T A1 qg %
*UY 701 Cafqe.g & foaq apgn mn
S AT KA@M ! A@ A 45
HTE WTER oA /%7 w7 § A1 45
a1 wrefagl & §9T 1 AARY 9 gur
e o ow s w7 gAfE T & ok
ag 3% faa ¥ wew g1 st ) s Ow
T G dFwC F1 qAfAE T w1 fomr wmm
A ag qutw W orf faa § @wiw @
ST | aT awd gafaE 3 3 § Wit
arwt AW ¥ FwTHATT WTAT & AT 5W W
397 7% § fr & & qgw A @ il
I IF & TE ot fyer aw
faelr g oY fR 3 & a7 v =T
= feqn of 1 3w & g GEATE
I ¥ wrgm ww fe qa e
& fory agfeme a¥77 1 AT, wow § Ay
w1 F gw Araw aw s A 1 0y ?
¥ uw g w9 av urew f o R A
1 *1 fwarar g 1 3% www & a7 wrm
fe g & & q€ = F wwT @ w
§ 1 W T a3 & O o ywre i
w41 FKT AE T gwar ? § ymaw
wgITd, W9 F1 qg frvave fewman f fn
&9 79 § w9 767 frar § 1 & wrAan g1
f 2w & Fe 17 A9w ez § wit OF
awa fadis & fag 7= & g aww g
&1 €0 09w § W w7 "4 ¥ wq mar
w1 & wife & wowar a1 {r & o, &
™d g w1 A % fehn & o &
agraar ST awaTy i b aws ega g, wm
w& | 7g; AL O qF sng § s & wqud
FHOE! WO, TIAIE] FTEH0 F€ | OF
of; T A9 ¥H g, G 6 d vrw
At gu o\T W E A o A g AT @
4s s Tl & fey pefoa s £ gfom
gfew =t 1 wvd & 1 qefog sad x
qar & foog)d @ aF oy gew pw faw
§ 9 & A1 frima ag & fo o ay
WL YT HEATE % g X daeE v
w1 qgi %7® & AT 9T ¥ w1 fewy
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it 9T T AT A FAAT A1 qfawn
¥ faq wm 47 ) 497 w1 51 e
g A @ wafs gard @ dva, a1
HE W AR A% & we &y g0 £
wq A FATL FAH AT AT HiWt q7 A=A
WE A% ¥ wET AT g awa § wfww
FATL AHALTA AT AT EAR & A w9
a5y ? § I& aw o § | A 499
¥ 9y § ag e AT H A | A AG
wrafagt & ot 2d & oA § we &
wed F@m & 99 aqits & 1 e
e & F3x F@1 § 1 owg BT AT AT
AT A | Fogrorar a7 &
e T HrAT g AT T wwr qocr §
G2 FI § HET FOT 7 FYET W7 AT
& av u% fax & 34 g srar §, (W
e fat H oFE X F ) W R W
A FTAIAT 7T & frmed | gm ww
¢ fr aw w2 s w1 @19 | fafred
YT 0F0 I10 FT G99 9@H 7 ¢ 5
g FATH & aHC ¥ | 9F ¥R F AL
% faq gfawng azigt ot |

FACr a1 A AR TFAT § AT 97 §
fF g Aar A priREE & wet
Farfer <t wrrrae T 3, gt W {RNE
#, ¥gage S 2w wr arfadr 2w @,
g Fgt § WT AT gariwg ¥
T A 1 4w 5 e wr AwT § SN
pagA # toad ¥ sg & fog
frzrafar ®n Al & ) G T FTW A
w5 100 fremfor s= g =ifed )
ghram Wt v dz amafess s v a1
t TR HEwTU " ¥ T FIOAEAT
w1 § faaerr w1 34 wAfEww 9w W
TR T g1 Aawar g wa R ww A ww
100 fzmafor v Agags # g )

IqEw WNE : WA SR
qAFT ® |
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ot gmmw fay : Hoow e ®
gurey frY ¥ TRT E 1 FIET W R
v gl fr wrw a% F15 wifew faw
gt & 1 7 gL feRw a1 aga awm
dec g 1 gt T g 2w WA @
wfg Gfma w7 &1 @ & 33 g
for gfrafedt § 1 maAdz T agi
t | P §=sgE quf o7 § 1 il
w1 (ei=gz g o7 § OH g o e
qT w&C graviaw g Sfeg | sEEr
aeqT A g § oWl J1U WET AT
a7 g & | faeeT & dgOgA W A
st ¥gage & gnT W e e
T, W 9E FRT TR &, HIEw Wi,
W g2 7@ TEaT § | §EfAT ¥E@r 9%
sirr<frs: FwTaT AT g § WAV 1
FggT AER AW 100 freafm =
qam wrg | for® 7= fadedt wereslt §
7zt qTaF ¥ 3 Fogwr w 1€ gfawr
ad 1 witer (g f oAy Yy
q3d § A% aied agi 9% S KL HIE
gfayr 71 & | 9= TA waw fafwe
Fgaga ¥ # A1 3gi 9T AW & W Av
ferafar = g%7 g7 wmiew

Shri D. C. Sharma (Gurdaspur): L
am astounded by gome of the-sug-
gestions made by the hon. Members
who have preceded me. One hom
Member went so far as to suggest
that the railways should be harded
over to the United States of America
so that théy could be run more effi-
ciently . . .

Shri Shinkre: I: he sure of what
he is saying? The recordg may be
consulted for his clarification.

Shri D, C. Sharma: 1 am sure. Ou
railways have been doing splendidly
all these years and we need not have
any expert or any such pegsons to
run our railways. Ancther hon.
Member said that 100 retiring rooms.
should be provided in Dehra Bun F
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have been to Dehra Dun and I have
had the privilege of staying in the
railway retiring rooms. I tell you
that I was the only occupant there
and al] the other rooms were empty.
The man in charge of those rooms
said to me: why don't you stay for a
few days more?

It is a very good report and as
Mr. Shinkre put it, there js something
like uniformity about the recommen-
dations. Even those per.ons who
differ from the government have
given their blessings to this report.
I feel the existing rates of allocation
of expenditure between capital, reve-
nue, depreciation reserve fund and
the development fund are so well
balanced and adjusted and are so
well administered that I believe that
one could not tamper with ihese allu-
cations. If one does so, I think Lhe
railwayg will suffer a great deal, One
hon. Member said that there should
be a railway consulative committee
for all the railways. All the Mem-
bers will be in that consultative
committee. Al] of us are interested
in that. We have zonal consultative
committees; that is good enough.
Very little money has been given lo
the users’ amenities. This year it
has been raised to Rs. 4 érores 1
hope with a little adjustment here
and there the hon Minister will be
able to provide a few more amenities
to the users.

Formerly teachers and. students,
these two.calegories used to have lots
of privileges when they travelled oy
railways. Now some of them have
been withdrawn. [ would request
the hon, Minister to restore those
privilegks. He should also think a
Ittle more kindly of those voluntary
organisations which are working for
the good of the country—not those
which get most of their fund; from
the government but thosé which get
most of their funds from their mem-
bers. He should think more gene.
‘rously about them.

, 1 am glad that strategic lines have
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those strategic lines?
1 think al all the lines in India
are now strategic lines. If we have
another conflict with China or with
Pakistan, most of the lines in the
northern railway, some of the lines
in the north-eastern part of India
and some of the lines even in the
north-western part of India will be-
come strategic linex I believe that
some kind of re-thinking must be
done so far ws strategic lines are
concerned; we should also foresee the
emergency that will arise some day
on account of the aggression by one
country or another or by both coun-
tries and we should differentiate bet-
ween strategic lines which are sensi-
tive and alive all the time and those
strategic lines which become sensitive
only occasionally. 1 think that kind
of differentiation has got to be made;
otherwise there will be no end to the
troubles so far as the railway minis-
try is concerned.

6940

But what

The last point ig this. The Com-
mittee has suggested, in respect of
the payment in lieu of the pussenger
tax, instead of a filxed amount of
Rs. 12.50 crores a year, as al present,
an additional one per cenl on capital
invested be paid to the gencra] reve-
nues. | want to ask one gquestion.
How is this money going to be spent?
I feel unhappy; I think that the
Stateg are not good partners of the
railways or the Railway Ministry.
When they want new slations, new
lines, they clamour for them, but
when it comes to the establishment
of an overbridge or having some
other thing in which the railways
can co-operate with them, they sleep
over them. 17 years passed before
an overbridge was constructed at
Ambala. I think that was a miracle,
because the State Government con-
tinued to resist jt; an overbridge is
needed at Rajpura, and I think that
is ¢till in the making; ! do not know
when it will be completed. 1 believe
that so far as these manned level
crossings, overbridges and under-
bridges are concerned, the Railway
Ministry ghould take upon itself the

been given p,‘ ial treat

bility of constructing them.
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It the State Governments can give us
land for the Beas dam, for the
Bhakra dam, for the Nangal fertiliser
factory, for the heavy water factory,
for the Nagarjunasagar project and
for other hydro-electric works, 1 do
not see any reason why they cannot
be more appreciative of the hazards
ol travelling where human beings
are concerned, when there are no
leve] crossings and when overbridges
and undorbridges are wanting. I
believe that the Railway Minister
should call a conference of the Chief
Mini:ters of States and in consulta-
tion with them evolve a policy so that
this thing becomes real. Otherwise,
as everybody knows, so many persons
lose their lives only because our rail-
way crossings, in several places, are
not manned.

With these few words, I support the
Resolution.

o wTy anAY ( HET): IR
"EEW, qR qg AT FT wved @ T
2 % A warm qaifs W qe
wanfat &1 gt 7w s fadr fam
8z 1 qg 9 4 ¥ fai gwmg A/
2 8% & samEr wfEard g s F
AETfRT FTEET ¥ 1 Wy o § fw
# &7 go fro & mT E, Wt 9% TAR
A aga a=dt gl o A A 2
# | S3-vT wgET S & T afew o
Frgram grmée 2w 8, Afe -
are wgH & arg W agt o7 s a8
AT & | AT AT B AT a7 aree
BT TE AT wEy WA & fE e
w7 matiz urar g+ 2, a1 aar & W
&, ¥fer 2z maadr + gw T
A R

A4l AgRT @Y AT weew 9#
¥ATH ¥ FHT FT IF §—9W M A 0T
whiver # aw wv@ fi—, @iy &
sy & fir o wrw & qanfndy wr wn
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TuT ¢ | wEHt o e ¥ asfi 2
I *Y a<g qrar F § | 43t -
el & forg #1% gfaar 2y § @ d29
# gfar &, 790 & gfear AT
7 foadm A gl ¢

AT # ® O Y wafa
®I oY agt g @ ) 9w A e dg
maHE ® &% &Y I g, A T
T F A O I ¢ fom A &
gar o s &, 99 Y gfaamt
a7 ware fagr and | Afew agt 91 5T
frafa & 1 g7 ¥md & f5 ooesedvee
fe=d faest & Foraerr a1 e aF AT
g3 o § Wi w7 ¥ FE qanfee Y
ary &, w3 & ey aga == §
o A A S arg dm g, FRAY
o § | 36 aTESE miEd) § g
e fesd gdR I

oF F99 A1 A@ WE W w6
frgmEFaEd ¥ e g
qre-giees gl T § fr W o &
Tl 7Y o gy fredt § 1 R
& foen o wmer frr B, S &
T g g fesd SramgE &1 fe 7
g & IR FTES | § 5 A
0§ yEw A G g | W R
¥E T @A £ g, A A A W
w& ¥ & gfawd I & A,
Tt 7@ A0 w1 faee arEd A aw
¥ a1 Al w1 YA A A W
T Sfam Al &

¥ quRat § e dzz w1 o ot
R fean s, ag a1 Wa wifs-
g etgrmign o g e taa &
Fw daod ) fefeed A ot ST
giowd W@ § 1 Wi IAA g
oY T & AT § S dvE, ghrr we
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& o, AR T aAw AT
w1 gfagrd 1 arr § 1 gAw "emar W
F A w# #7 dfafadra gfew #7
FTE I RARETTH o wHET § arl
§ AT E, A wG & wqTE wv HIT
ot &, Afrw 59 ot 7% & swram qfa-
i fasigs €

I WY © IH &7 R
wwz o feewvm A &1 wr o # O
TN & AHA THT A HHET FY
foits 3

ot wm qyw c qfE oy o
# wATC f22 %1 G fom o @ g,
whmegserd fo @ Wwia §
waifeTi &1 Afyad 3 & foam w7 |

0T T 71 dar wad-fae
T X fwar O | @ F waATar
B areAl ®Y gHTE FT F T ATEA
Té A | g aga IE0 §, [ifE g
T @A A X G%T KT TE
adT w1 F § 1 AN wEww &
T ourdw § fe R faww fas
g wa ¥ faw w5 g #
gwaAgt ¢ f& faam & &%, gar-
To&dd £ 721, 77 %1 F7 F=1, AT TR
gfaad 1€ 7 1| qeFT AT § A1
ws ¥t 7T &, 77 980 § fr 3z aww
™y T pade o ad far @
W T IA g TF W, A1 | FET
w91 g ad fear il

¥ favns & 6 ta gt g anat
o7 T & A4 am AT § g A
M mfedi w1 gepa w03 B0 wiforw w77,
wifs 7 aFwr 31 ¥ a0 0 oA
et kA grar frow

it go Avo frwr®t (WrTE):
FITSTm g |, & vk w=avw afafa
=t fawfowt v = wong oAm
A @ afafy ¥ ddwd efafda ¥ fag
X oF wU¥ w9T o) fear §, SR

AGRAHAYANA 18, 1887 (SAKA)

Convention 6644
(Res.)

fory bz 2ar 1 & Y Trgen an fiw
% Famovm & w9 ot w30 v Wi
fog ¢ fed—aT Ta wwre arfasat
Finfafvfe & fan w9 : s30T Tm
g aifer——, agife wq garfwdl &
fam #m #<0rz w9 fam o &, Sq A
Tt & qen @ W 9
¥ , w7 ¥ Wt w1 feemr @y,
A g W S A EIAT Y, | @, A
wow g, T diw § 1 Afew
woadgadsrat § o fE gd
%1 AT 8, T AT A oA ar e

wE EEW L E, 3 g dFod
Ty ofafadre & W # ) d% e
& #1 I wC A R & oad A
e & &+ f wrr =fge, Afew Iaw
qmfedd  ofafafs & o7 fear
o & Iawt w & free e wme
afg , wgifE gad aga av o v
# ot gmfedi o1 A qfand faeey
afge, a ) fasdt 2

FME-x-F1E TAT faAmA & fao g1
wa w1 wrEd o o g,
FAEI AT AE BT & Wi
w7 fam fr = ¥ P @Y ol
FIZT AT ATEd AT ¥ AT AT
o #ro U,'Ho!ﬂ'( émwwr& ¥
Afrzamad o G wrar g
€T ¥ U7 T4, ATE, GEF WEAY @y
¢ o =t wfuwifrgi § wisie At
fafsasamrammaryfama §
oY AR E AW 6T qHE wHT F
7Y fFar w1y, AY 38 & E w0 o
wfgw aw #im o fefafew o
XA EOOT

Wit gt v, off Forwt, 3w
i Tt A W Yd 2w fwedt
& 3 e & varEr O Y g wifg
o wa! aff arrar g 1 & wngar g e
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Wy AT Tz ZiENE § F-mizdwT
grar arfgm s agi T9E qIEA T AT HH,
g Uz & FqAAT w1 afew &
s, Fsrgd Sl &1 qrararg #t glaad
IIe {1 % | o faed g geet
# Yo W & A aga @€ W
o IAY wEar @ g, afew aga
SqTar WTEr g, agi sr-mfEEme
w0+ afgd F1 A@EE w7 Arfew )
A warag Wi FrefE daren £ 5w
Fa W TFT T, A9 AW 0
Gd swaear wAT afgy, foed S
1 FFATR W1 T &L, T T HT A A
Lk reaed i f SR L

# ag 7t wgm fr ot avpa oY
w1 & o, A At ey
wTaaT 7 g1, afew avET At g|r @)
afea dw-anfeat 1 qemama 71 gfaag
a1 &t et arfge o & gfaurd ast
1 91 wAl &, A9 fr R W IR
qaragi §  qretoR wwiEe &
R F e im fmemaaaT gwar
L@y ad gwar § ar W9 oA
B ¥ 9w gwar g, 1 wro-wer ¥ dmT
iw aEi e AT gy, SeFdue
T qUad Wt At § | g gedwA
gran &, ©ad &n W wfer g e d,
ot agar & 97 W qEdr g g,
ZiEqTE T ot & grar & o W gy
waf grar § 1 Gar FE gww wTOw!
w1 Arfey i gt w1 Yod i § i
Tl T FTT AT KT E 1 GwT A EY
f et wd AagA W, wwi ovad W
gl farelt § mfvgrae & a7 & am
&9 o forat 319 st &1 w1 whgm
EEIR AW raer § 1 W
awn E At gt Wt fear o e
#fww 3e% a0 &0 fedt & F @
st et § | e awi Sy e gadr
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g AT £, 99 e41) H fasrar § ogr
g AvgA AEY & AT 9@ ¥ Avh &y
gfqar g awdt § | I F99 T
woforaw AT § | ag Tfees ghifee
F 7 1 § 1 7ieq1E WY oo gfeferey
F AT 1 DA F FrenfArwT g
aArfegy | 1% & IaF o S, 1w &
AT F1 W AT arfw SO Y Ag-
fomd 3 F w93 F3er H W79 wEETTE

AR

oWl Gy 9g dtwa am Ay
o% faa 7 wgr i o9 sorg @t A
T &1 A arfed | 9y wwewa A
IR S S o
AT AT UF ATE 9L TEFI gIT &7
FHQ ATET g T A G 0T 0 7
@ ¥ w1 ar m3Aae w1 faarar
faws s 1 maddE gEEr 7 A
HHAT & | TE FTH HAT FET G av
AR grazar g gw, 9 Taw
ar &1 1 A1 FVA gT A gW GHAT FOF
o T § | a9 ag gane falr gimr-
FAE g AFAT & | WIH! TF |G 2T
2§ o wfagw rifezz § ag e
gromiom | ag fa wr & A g
& a7 gaTa AT Tfe fowd #fvew
SATE WI 7 Z1 W FTT 6T FTH WY =
I, FET R ot gfaag P wg W)
SHE A9 9 T HATIG F A ZRAE
faamr £ ot SEET Y

it fergreer feg (i) : 9w
qE WG, WHI A9 q4 a7 O @
& oY TN T W AW A 0T g
f Rt 19 a9 #1 gw fewww ST @
§ W W|E awz ur gEbi fasr
T RTRE ...

Mr. Deputy-Speaker: I hope you
will not commit the same mistake.
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Shri Sinhasan Singh: I wil not

commit that mistake; I will be quite
relevant.

i
HE

A
g W wAdwa s 1 foE §
Tg gAY HINA BT 9N HA & qX

Fasrod wrdl @ #1C gH ag HEe w1
g ¢ & S @A #1 feaar faan

Fg 1 oWt 5. 75 Sfawd W e §
HIT AT 1971 F% AT EHA w4 G AT
7 g0a g1, 9% aw ImwA are A
& Wt w103 w0 wvar ¥ g
AACH AT &1 ) WGH FH AT
HIREAT § A% 716 ¥UT § WIT IW
MESI A& AT 10 FUT T RE N
orT 4. 75 sfawa ¥ feamw & wfoee
CEAN T I AT ATT IR E )
| & e [ & e T W
fawmr 1 ar ¥ W7 famman Trgar
fr ga g T AT @9 § aver gq foaw
sraE # T W e § ag W
famm & | w@H o W@t K A A
gt ¥ Ffwew gz wist gz € T wrw
1965-66, 2,675 FUT I 41 |
=R WA W5 A1 afew &g
¥® qa # fon w7 s Eey g
w2 R § 7 TEE g T g

gardY F1 AT §, W Y sqEeqy
& T TR T UG §, A FHrd
AT &EET & | 99 gmaard
sqeqr # sqraad faaT oy s §
& FORT 1§ WA | 9 SR e
# o dem e 38 § 7 17 A
THT &1 ATYH | T ¥ ET AL, QTHY
iz e adt ¥ Afwaar oy
AT ¥ O FAEw T M werAr
gt §, T i YA sywTy €1 s
¥ sarar T & famen & gw oA
29 § &1 g A amAT & ez & fayg
-aTfw EATE AW wT wrw a T k)
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Bl wg s 1 & wwoar swwea
IFGE | WIATEHAL | FAFI AT
T ag LT Wy 10T 02
wfama 97 ¥ wad egaggi F war g
a7 F3 wrs wfame wisEdl I9
grendamaig agEt ) SfwTga
T AREGIFI AT 719 H w7 iFarg,
gawT TEfmwTe w7 faar § 97 W
92 ufama wig g7 ¥ i § WITFAR
o5 wfaws ga<i & | WT gATE qTHA
7 aw qar g & 1 gw 9 & few
aTg & ¥ %, 9w a7y & WA
TaFraga AT & wfaw mwed dar
w3 | gt A g, (Aol swaww
a1 8, & gvw Eam ity W AR §
#fFa gt T=aga Tl ow®
gz Wit 4t am oawen & i WY
fe®z (™ foar aay ¢ &lww w7 24 fe
fadz gom feamr fefafz 2w &
FUTL A @ga A 927 TvAC fefagy
fesra fear @ | Tzg oTaz fefade
T Y w1 aargy T g v d fadem
ogg TwHe fefade o7 ¥ §ifvew qT
Bt grmcapfaza ) afew gad
ATE W19 A AT A ¥AW 475
afana § fefatz 2a &1 mig & Faeme
AAT &Y e ¥

ot ey rav st H fwaa A
FATAT §, XA WA AT XA |

ot fagren foy . <z wfem
fefagz w1t 97 femmar & 1 feeay
dme 7T AT TT A THT R
LoE AR vl I A AR Ce e E
ferm amrm ¢, ¥W W 9w 1 adt
A # 14 F FY ]| ¥ am
AT AT A FfAUIAE THET
T® ey ¢ 1 AfeT arg A e T &
Wy e aff am g E | oy uw
a ot ag A ot ag A1 W ¥ fAg



6649 Railway
[+ Fergrer g
F&Tt & wrw o Wagw wrafas
&7 &t feafa 7 €1 1 g% g o3 %1 qmrer-
ardY swaedr F waT 0% Z@Ar Arfgd

T wiferw woA rfgy v foad gy
ST saA|Ta § 3§ FTHr wwaAT £

o7 fAsdl sgqggl ¥ ¥ SaTET HIVE
T & ud, warE g8 adiF 7 AF |

AAT FHTT FH AT |

w7 fasft A gl syaaT #
AT FL &Y w1 F) g0 37 v faar
SIATT ATA AT F 1 GAKH a9 AT I
&, guedagar g g M dm fafaod
AT & @ HEgT Wi " #
Al & g a1 ) 37 F AT A §O
2% & arz o1 FTHr aer fzfads feame
X § M7 oy qisi H et o1 2AE
AfFA FET TF @FT sgFATg AT
Teged § A7 7 AT AT EFw g I §
T 7§ 39 F qua7 fefagz 3w §
afew a1z & AT a=F § 1 faeelt 3w
QYHAT 1 &Y WM 3G F | 77 OF FUL
FEATGIE AATEY | TAT wawar §
frg e & gwam Franfa F s v
AT GHY F, FEAATE H CET 9T H AT
e §, R dog & AW A1 AT AT
FHA ANEATT HT AN qrew T g,
IFFTH ATRIG A KT awa §, fFaag
¥ A eafor &7 gwy § 7 qORTd
®a & A1 4w § 37 6 g FAST EY
srtr 4 e 4 3G fr Fgrox fRgagd
& fay 9 gwar ¢ W7 fea et
¥ ST A SATET WAE-Y Al Ey wiaw
¥ gfus glaad 2w Mm@ & W
wwaT &, FrAwfaE Frg ® I A gwAT
2

¢ swawrg & @@ WA T
g€ § 3 T Ogy " srCwfamm e
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arr g1, w7 arg | g, foe o
919 T A1 A9 77 9 Wfam F w09
A1 A1 71§ AT AT A
¥ woft g% & sadr & gt T 3w
e it 3 gw 3G v Tw & afemdi
g7 FfeeT F% A1 g A G &
FEA F1EY 5y 7 1| 99 Y wiww a4
FETEY gEFI AT wT A 0 1
et & 5% AT & 177 F ey woe
FrET @ gt & 99 ¥ g AEr
wfza dzr &< o1 & ) gaver fFqar fama
2w & SfEwzw a1 AT A g F7
qry 1 Fq1 g & FOO §, T K EH
FATENT | Fiay |/ AW SHAT WA W
gfrm & zawT ¥ ¥ fag dm7 &0
FEATE 354 fadan Iq-—suagmal
a7 {41 Z1M, §9 7§ 54 § favqar
At @1 g forg & awg § ag gamw
wieersit @Y rar & | =g &1 WY arfed
f& we faae X+ fFeag i
dafvagnaam o anard, freaed
FUrET ¥ SqUAT WIREAT HT AT FEAT & |
1 |rg FIE E, @ & arfEgme v
oEE ST T | 9w qede w1 A,
arr 93§z &4 A1, nfamiie oHd
Y & | AfE wre 1 faww qrax
zawcera a1 arfgn fF femewd
FTHTEr A &1 FTOAT TATGT AT G,
g a7 § I 1 UF a7 swAeqr {
QAT AT FHATE | AW ®T AT HfE-
wift 1, @3 w1 wioe ¥ wfgs
IO ¥ FU AN gATL T AT S
& w7 ¥ uwuA ¥ fradr 3§,
XA 1 GTT F1 3WAT 20fgd 1

it warafor e W (wgaT)
qEAT AR FALHI QR § e
agfear & s ¥2ar § WgE S &
wwdw F7ar E | O and W aes &
HrAATE HAT AT W AT Wt e
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agarg | Fwraqarg ot ga ¥ w9
wagr W 7Y & i amama A4 AgeT &
A § T fawr A WTET FTEE
& wYC ww agy 998 I F A9 w0

g

gart gasweeqe fefegae it mad
FREATT F AW F T WET T
faqts feqr &1 ooeT a¥ wew
¥y 7 fmwm  gw AR
afea &, AT AT T 0T W FAFH
w1 gyrzfagi A et N 7w wA-
wa & ¥ fal amd § @€ g et
oW d TR e B oAt
arx § 1 Afea A arde & Ay
AT ATET 7 W AR & A9
Y ATIT & TATH &, AGF TCAE 29 ar
30 e FTIFE§ | A T HIC W19
afari wTE A1 ge qfeem
o Wi F gfizror ddleaes ¥
afas  gfeww & qor =
¥ g & 59 ) ot wga fadir
X4 ¥ HEF BT 490 AT EAO

gl @ A o wER & S
aga & At A w1 6 99 A vt
Fmywme &I aw axw e
71 A F AT g HGAE g Ay g
TR & § A% f o fewre 3 oF ga-
ge # S a9 1 N0 9w
oY arfarat & wer o e 3a ® vt 3w
®t T wA A B A1 w3
g 9T T AW £ | A ag g fe
@Y T & W wgT ) Y aE A ow
T WY faw ¥ T v 9y
or vw frr etc A ow v e
W 37 6 S gyt fraemi
A Is e €1 o
w1 T ot oy gt fe @ awt &
T T )
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#mfmmmlﬁm
wrsfy wiear smeen g fie oot o ofe
& vt 7 O AT "THAT § S ST
& fgara & o aga wEw AHAT
w At § w1 g g & 1 qufer
2 fF o7 &t 77w w9 F1 sy A @ gy
o fair 7 g ¥ W 9T w1 ow
wisfag fear f soefrgr @t ¢ @@
wfaerdy W § o ffiger qanawoge
¥ aadrag A AT g
o a7 asad arfy awT w4
o
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Shri S. K. Patil: Sir, 1 am gra‘eful
to the House for all the observations
hon, members have made. As Dr.
Aney pointed out, this has become a
regular convention of this House—I
do not find fault with them for that—
that all these are treated asg if they
we.e a general debale on the rail-
w.ys. I quite understand ¢he
anxiety of members that the railway
survices should be improved, although
the scope of this particular debate is
limited to whut dividends we have
got {p pay. This came into existence
some 15 years ago. Otherwise, it
would have been an annual feature.
Therefore, in order to give some kind
of stabilily it was decided that every
5 years, we could review our flnances
for future development.

Many hon. members have said the
railwayy should not make any profit,
but should spend the money on ame-
nities and opening new lines in
inaccessible areas. There are two
points of view. Railway is such a
gigantic business and if they go on
making losses, I do not understand
how the general revenues are going
to bear it. Tt is a matter of grent
satisfaction that not only is the rail-
way the biggest concern jn the public
sector, but it is being so efficiently
managed all the time. I do not take
credit for it, because it hasz slways
been efficiently managed and the
resulty are there. The results can be
better and if we can really show
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betiter results, it js at once a gain
to the society as a whole and to the
Egeneral revenues,

Year after year, ever since we
nationalised the railway, its capital
value has been steadlly increasing.
Now it is somewhere about Rs 2700
crores. In another 10 years, it would
be Rs. 5,000 crores and in another 25
years it would reach astronomical
figures. If on such a huge capital we
make losses, I do not understand how
it is to be met.

It is a matter of pride to us that
India is one of the very few countries
where the railways are making
profits. With the exception of per-
haps the USA, no railway in the wide
world is making profits. In fact,
when 1 visit other coumtries as Rail-
way Minister, the first question they
ask us is, “Tell us what is that
alchemy or jugglery or magic wand
you have got in your country by
which you show profits in the rail-
ways, while we are making losses".
Most of the advanced railways in
many European countrles are making
losses. In America, they have not
yet started making losses, but I am
quite sure they are not making huge
profits which they wused to make,
when billions were made on rallway
shares. Now those shares are not
quoted even in the stock market. In
contrast to all the railway gystemg in
the world, with all our weaknesses
and deficiencies, we must be proud
that we have got a railway system,
of which not only this country is
proud, but the rest of the world also
has nothing but complimems. It
should be our constant endeavour lo
see that thigs becomes more and more
paying. I am not a believer in the
“no profit, no loss" system. At whose
expense, 1 do not understand. Every-
thing has got to bring profit. If you
have got more profit, you can utilise
it for extending the public services.
But if we start with the conception
that everything has got to be free I
do not understand wherefrom all the
money that is required for that kind
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of society is going to come. There-

fore, the railway has taken the right
decision from the beginning that it
should be a profitable concern. The
profits should increase- by economy
on the one side and by increasing the
efficiency on the other. During all
these years that the railways have
been functioning in the publjc sector,
year after year they have been show-
ing progress,

I may specially mention gne thing.
The Convention Committee this year
was composed of all parties in the
House, not merely of new members
of the ruling party. There was no
question of mmajority or minority. It
is a matter for gratification that there
was a unanimous report right from
the first. I am not detracting from
the ability of those members—some
of them were men of proved reputa-
tion for their economic expertise like
Mr. Dandeker and the communist
member, Mr. Indrajit Gupta, and
many others, besides our own mem-
bers. They did not blindly accept
whatever was put before them. They
would not have accepted it if they
had not been really convinced that
it was on very scientific lines. It
was not at somebody's pressure that
the railways have done it. It gives
me great delight that these sugges-
tions originated from the railway
administration itself that we should
give something increasingly to the
general revenues. I am extremely
thankful to the members of the Con-
vention Committee for the assistance
they gave, for the benefit of their
knowledge and the unanimity with
which these recommendationg have
been accepted.

I shall now cursorily refer to the
suggestions made by hon. members,
because there was not much differ-
ence. Mr. Alvares said that we are
not giving enough by way of divi-
dend, that we are borrowing at =
higher rate and possibly giving at a
lower rate; and, if that were so,
surely we were not making any sub-
stantial contribution to the general
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revenue. The figures have been
worked out. The average rate of
interest of Government borrowings
has been going up no doubt year
after year. But today it is still at
3.0 per cent, while we are giving, as
the paper has said to the extent of
5.5 per cent on all capital provided
up to 31st March, 1884 and 6 per cent
on capital subsequently provided.

Shri Alvares: You are quoting the
dividend rate.

iShri 8. K. Patil: Yes. Various
other useful suggestions have been
made. Amortization is a useful sug-
gestion. This Convention Committee

also has been considering i time
after time. I said yesterday,
“The House will recal] that

amortization of at least some of
the unproductive elements in the
capital-at-charge of Railways has
been considered desirable by
previous Convention Committees
although they felt that its imple-
mentation would have to wait
until better times.”

But we have not waited for better
times, in spite of the emergency and
other things we have done this, Then
we have said:

“This Committee has recom-
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challenge squarely and with efficiency,
but there was no drawing from the
general revenues at all. We could
look after ourselves. Even when we
suffered casualties compeneations and
other things had to be given. We did
not look to the Defence or other
departments. It was our duty to see
that to the extent we could do we
should do it ourselves. To that ex-
tent the pressure on defence and
other expenditure would be lesa,
That is & matter really for satisfac-
tion for all of us, that the Railways
could do that.

Several other suggestions have been
made. My hon. friend, Shri Samanta
suggested, why not have a consulta-
tive committee. We have got infor.
mal consultative committees. In fact,
there are eight. The zonal commit-
tees are informal consultative com-
mittees. While other ministriey have
one, I have to face eight of them

scparately.

Shri A. 8. Saigal: They are only
for the eight zones.

Shri 8. K. Patll: There will be a
ninth committee when the ninth zone
will come in. It is very good. Why
should not people take interest in all
these committees? There is nothing
wrong io it. I can quite see the
of what my hon. friend

mended that & modest I i
may be made by applying the
interest on the balances in the
Railway Reserve Fund to this
purpose, and supplementing this
by such appropriation from Rail-
way HRevenues as may be feasi-
ble depending on the financial
position each year.”

I can refer to onc thing just to
show the soundness of the Railways.
When this calamity came upon us—
1 am talking of the Chinese aggres-
mion and, later on, the conflict bet-
ween us and Pakistan and the strain
that was put on the railway system—
if the Railways was not a sound
concern we could have quite under-
stood what would have happened.
Not only the Railways that

2169 (Al) LSD—7

met

Shri Samanta has suggested, and
even gupported by my hon. friend
Shri Saiga] who has interrupted me,
that there is not one committee to
think about the policy cte. 1 ghall

ider this tion. If it is pos-
sible, if the interest of the railways
could be reslly advanced by having
such a committee, gurely 1 am not
coming in the way and that could be
made. But that should be really
useful, and from that stand-point it
would be very carefully considered.

My hon. friend, Shri Yashpal Singh,
a8 very great friend, who always
takes a very practical view of things
—like Bhishmachar he sleeps on &
stone slab, on steel sheets and so on
and go forth—made a suggestion.
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‘Surely he does not recommend it for

all of us. If that were so, all the
comforts that the railways provide
would be superfluous. If his stan-

dards have to be taken, a little stone
slab would have been all right. But,
surely, the great rigidity of life that
he has brought upon himself, the
discipline with which he lives, i3 a
real object lesson for many. 1 am
really sorry I am so weak that I
cannot take that object lesson in my
life and sleep on a stone slab or
things of that kind. But I can quite
understand what he means, that an
attempt should be made to extend
those facilities to a larger number of
people. I can do away with the
saloons etc. But they do not cost
much. Their cost is an insignificant
thing. Money spent for amenities is
not spent on saloons. Therefore, if
they really become a bugbear and
they have to disappear, the same
day they might disappear. Surely
it should not be honestly contended
that their disappearance is going to
add to the amenities, is going to pro-
vide substantial amenities to any
particular section of the community.

Shri Yashpal Singh: What
air-conditioning?

Shri S. K. Patil: There has been a
continuous hue and cry from every-
where in all zonal committees that
there should be more and more air-
conditioning. When we are able to
have our own compressors and we
have not got to depend upon foreign
exchange, I think it ghall be our duty
to have air-conditioning in all the
classes. A section of the third-class
are now enjoying that facility. If
it can be brought to the ordinary
third-class it should be done. The
idea is not that our standards should
not go up. The idea is not that our
standardg should come down in order
that we are one with the people. Our
attempt should be that those who are
down below should be brought up,
and not that those who are already
up should go down altogether, That
is not the intention. That should not

about
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be so. I do not think that his idea
is to bring down the standard. I can
quite understand his anxiety that
more and more amenities should be
provided to the poor people.

My hon. friend, Shri D. C. Sharma
talked about teachers, students and
voluntary organisations. These are
suggestions that would be borne in
mind.

Sir, I have nothing more to add
except that what we are now paying
in lieu of thig passenger tax will
ultimately benefit the States. They
are benefiting the States. Otherwise,
if it is left to the States to have any
passenger tax that they like, it would
be such a drain and there would be
no co-ordination at all in this busi-
ness, some State acting in a particu-
lar way and another in another way.
It is precisely for that reason, in
order to bring about uniformity, that
this has been done. When the States
suggested that they wanted some
more money to meet the cost of the
crossings, bridges etc., this has been
provided so that they will get so
many crores more. From Rs. 12:5
crores we have gone to Rs. 16:25
crores. This will be reviewed from
time to time every five years. We
have been examining it and a lot of
money would be made available for
that purposes.

Some doubt has been expressed that
the States may not spend that money
for that purpose. I am quite sure
that the States have been co-operat-
ing. Even without this money, so
far as manned crossings are concern-
ed, there was an identity of view
between the States and the Central
Government and we have come to
some kind of an understanding as to
how this difficulty has to be overcome.

Therefore, Sir, I am very glad that
the House has given the reception
that thig resolution deserves, and I
suggest that this resolution regarding
the report of the Convention Com-
mittee be passed unanimously.
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k_Mr-Dewty". ker: The question

“That this House approves the
recommendations contained in the
Report of the Committee appoint-
ed to review the rate of dividend
which is at present payable by
the Railway Undertaking to Gene-
ra]l Revenues as well as other
ancillary matters in connection
with the Railway Finance wvis-g-
vig the General Finance which
wag presented to Parliament on
20th November, 1965.”

The motion was adopted,

14.57 hrs.
DELHI HIGH COURT BILL

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): Sir, I beg to
move: *

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of the jurisdiction
of that High Court to the Union
territory of Himachal Pradesh and
for matters connected therewith,
be taken into consideration.”

Sir, under the present arrangement,
a Circuit Bench of the Punjab High
Court functiong in Delhi to deal with
the High Court cases arising in the
Union territory of Delhi and the Delhi
Administration is paying to the Pun-
jab Government the actual cost of the
Circuit Bench in Delhi, and it has
also to share the expenditure on the
rent of the building etc. It is not a
question of money. Really, the ques-
tion is that Delhi is now expanding
and the number of cases are also
increasing. In order that the people
of Delhi may have the benefit of
having a separate High Court this

€ is brought forward Delhi is
a growing eity. With the Supreme
Court here, because the advocates
come from outside, there is no settled
Bar here. A High Court in Delhi
might also give a good Bar. The Bar
Association of India has made a
demand that there shoubd be a
scparabe court.

Shri Hari Vishng Kamath (Hoshan-
gabad): Sir, I rise to a point of order.
1 am sure you will agree that when
the hon. Minister is piloting an im-
portant measures for the capital of
India there should be quorum in the
House,

8hri Shinkre (Marmagoa): At least
Members from Delhi ought to be pre-
sent here.

Shri Hari Vishnu Kamath: They are
protesting against the Bill or what?

Mr. Deputy-Speaker: The bell is
being rung.

There is quorum now. The hon.
Minister may continue his speech.

15 hra,

Shri Hathi: On that consideration
as well as on the consideration that
there should be scparation of the
executive and the judiciary and that
this would be the first step in that
direction, this Bill is being brought
before this House. After all, the
judiciary has to play a very important
role and an independent High Court,
which will have control over the
judiciary—the magisirates and the
judges—would be a welcome step. 1
am sure the House will welcome this
and support me in this meusure.

So far as the Uniun territories are
concerned, there is no High Court yet
in any Union territory; but the Con-
stitution does provide for setting up
High Courts. Article 241 specifically
saya:-—

“Parliament may by law con-
stitube a High Court for a Union

*Moved with the recommendation of the President.





